1m Writien Antwers

Birbal Sahni Institate of Palscobotany

8728. SHRI MANIBHAI J. PATEL :
Will the Minister of EDUCATION be
pleased to stafe :

{a) whether it is fact that a Commmities
has been appointed to emquire into the
working of the Birbal Sahni Institute of
Palacobotany, Lucknow ;

(b) if so, the personnel of the Com-
mittee and their findings so far ; and

(ct) whether Central Government are
taking over the [Institute and if so, the ex-
penditure involved in doing so aand the
Habilities of the Institute at present ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEM) : (a) Yes, Sir.

(b) A statement is laid oo the Table
of the House. |Placed in Library. See Mo,
LT.1064, 68).

{c) The report of the Committee is
under consideration,

Lachit Sena

8729. SHRI D N. PATODIA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Central CQovernment
have been informed by the Government of
Assam, about the steps taken by them
cither to ban the *Lachit Sena’ or to curb
its activities ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The State Government have issued
detention orders under the Preventive De-
tention Act, 1950, against 29 persons sus-
pecied to be involved in giving publicity
to leaflets of Lachit Sena. Out of this 26
have already been detained.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 4915 DATED
19.4.1968 REGARDING INQUIRY
OFFICERS OF DELHI ADMINIST-
RATION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Oa 19th
April, 1968, in reply to question No. (Une

VAISAKHA 6, 1890 (S4KA)
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starred) 7915 by the Hom’ble Member Shri
K. P. Singh Deo I had mentioned that in
a certain disciplinary proceeding Shri K.C.
Consul, Assistant Director, Indostries, Delhi
Adminisiration bad held only two bearings.
However om verification it was detected
that the number of hearings held by Shri
Consul were six and not two.

Question of Privilege
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QUESTION OF PRIVILEGE
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"Will the Minister of Industrial

Development and Company Affairs be
pleased to state :

(a) whether Professor M. 5. Thacker,
the Chairman of the Committee ap-
pointed 1o investivate intg the question



